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them have been retained in service.

&a " Neither the 2pplicants nor the respondents
have‘stated as to when the services of the applicants
had been terminated,

64' The staﬁd of the respondents is that ithe

. - L
applicants had been en“”ged as casual workers for

’

i ] - t A '.C YA
occasional,.casual and intermittent nature of work,

They were‘mqstly'enyaged as water boys whénever

required and disengiged thereafter, They have also

stated that the applicants have not made any aJpplicetion
)

or representation to the respondents seeking any 1elief,

7o . | The applicants ere working in the rublications

Civision which is an aftached office of the Ministry of

Informetion and Broadcasting. The respondentis have

contended that being the Head of the Department, the

Director, Publications Division is competent for

engagement of daily wage mazdoors.

'
’

8. He have gone through the records of the case

.carefully and have considéred the rival contentions,

R QR

In our opinion, the ﬂpplﬂcancs who have worked for

more than Z years as casual labourcro deserve to be
consicered for regularisation of their services,

ignoring the srtificial breaks in their service, In

this respect, we follow the decision of this Tribunal

O~
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Circulétion»cumwﬂdvertisement Manager and the
engagement of daily wager in cZmployment News 1s not
under the administrative control of respondent No,l.
The Circulation-cum=sdvertisement. Manager has denied
that any person junior to the epplicants has heen

of the

U]

engdged as casu3l workers &fter the passin
interim ofder by the Tribunal.
As élready pointed out, the Union of India

!’ is a single legal entity though it functions in various
ministries/departments/zttached/subordinate offices,
This aspect of the matter has been dealt wvith at
length in the Triﬁunal’s judgment in Laj Kamal's case,
mentionad above. We,\therefore, direct the respondents
to comply with the aforésaid directio#s. The CGCP
is disposed of on the @bove lines and the notice of
contempt discharged,

There will belno order as to cosis.

AR A Al

™ v e g ’
(D K. CHAKRAVORT (P.K, KARTHA)
ADMINISTRATIVE MEMBER . VIGE GHALERAN(J)




